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Amendment of tbe Wakf Act 

*37. SHBI GHULAM RASOOL 
MATTO; 
SHRI SYED SHAHABUDDIN: 

WUl the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether Goveromhent propose to 
introduce a Bill in Parliament to re- 
place or amend the Wakf Act; 

(b) if so, by when it is likely to be 
introduced; and 

(c) what are the major shortcomings 
car defects in the Wakf Act which are 
likely to be remedied through the new 
Bill? 

THE MINISTER OP LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRl 
JAGANNATH KAUSHAL); (a) to (c) 
Based on the recommendations of the 
Wakf Inquiry Committee, experience 
gained so far in the administration of 
the Wakf Act, 1954 and suggestions 
received from various sources, a draft 
Bill has been drawn up for making 
amendments to the Wakf Act, 1954. 
The draft Bill is under the active con- 
sideration of the Government and is 
being scrutinised in depth. The BUI is 
expected to be introduced in the Parlia- 
ment as soon as possible. As final de- 
cisions on the proposed amendments 
are yet to be reached, it is not possible 
at this stage to indicate what they are. 

Unauthorised production by 
multinational companies 

*38. SHRI K.V.R.S. BALA SUBBA 
RAO; Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state: 

(a) whether it is a fact that M/s 
Abbott Labs, Glaxo, Fairdeal Corpora- 
tion, Astra-IDL have unauthorisedly 
Installed additional plant and machin- 
ery without the permission of Govern- 
ment and have attained unauthorised 
production; 
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(b) what is their permitted capacity 
of formulations under different head: 
and what i« their production during 
1983, company-wise; 

(c) whether these companie^ art 
manufacturing formulations withe u1 
any approval; if so, what are the de- 
tails thereof;  and 

(d) whether Government have taken 
any steps ior physical verification oi 
additional unauthorised plant, machi- 
nery and equipment, if so, what arc 
the details of the units visited and th* 
findings? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI VASANT 
SATHE): (a) and (d) The scheme* o" 
April, 1982 and April, 1983 provide foi 
re-endorsement of capacity based oi 
Production performance. 

However, I have already ordered o1? 
the spot verifications of the plant and 
machinery of M/s Glaxo, Astra-IDI 
Abbott Labs, and Fairdeal Corporatioi 
With a view to examine whether the'^ 
companies have unauthorisely installs 
additional plant ana machinery. 

(b) The industrial approvals held b. 
M/s Glaxo, Fairdeal Corporation anj 
Astra-IDL do not specify the formula 
tion capacities in all cases. The CO] 
licence held by M/s Abbott Laboratoric 
Specifies the formulation capacitic 
category-wise. Statement I gives tt 
licensed capacity of M/s Abbott L; 
boratories as weU as the productio 
of formulation of these four companie 
to the extent information is availabl 

(c) A number of drug companie 
including these four companies, ha' 
claimed certain industrial approvals i 
the authority for production of di 
ferent items but the validity of sat 
claims has been found to be doubtft 
A Ust of items of such drug formul 
tions in respect of these four Compan! 
U given In Statement II. 
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